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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 557/2024

IN THE MATTER OF:-

NEWS ITEM TITLED “PRAYAGRAJ 78T # WeT& e & AT a7 Uaer Hehe, T
#T WE FAHa @ W | Tt @ qa”’ APPEARING IN AMAR UJALA
DATED 13.04.2024

SHORT REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL
BOARD (CPCB) i.e RESPONDENT NO. 1

1. That, Hon’ble NGT vide order dated 21.05.2024 and notice dated 20.07.2024 has
sought the reply of Central Pollution Control Board (hereinafter referred as CPCB)
over the averments made in the instant News Item. Thereby, the reply is made in
succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and control of Pollution) Act, 1974. It performs the functions under The

"_4—-"::; -.,‘
e

i

P

ZaN rU '}Vﬁter (Prevention and control of Pollution) Act, 1974, The Air (Prevention and

LS control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

3 That /averments made in the news item relates to the decrease in water level
allggedly due to uncontrolled sand mining on the bank of River Yamuna in Prayagraj

(Uttar Pradesh).
4. That, in view of the provisions of The Mines And Minerals (Development And

Regulation) Act, 1957 the State is empowered to make rules for regulating the grant

of various forms of mineral concessions in respect of minor minerals, which includes

making rules for preventing illegal mining, transportation and storage of minerals.
5. Central Government has issued Environmental Impact Assessment Notification,

2006 regarding Environmental Clearance to be obtained for various
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projects/activities mentioned in the Schedule of the said notification. The
Environmental Clearance is issued by Ministry of Environment, Forest and Climate
Change (MoEF&CC) for Category A projects/activities, and by concerned State
Level Environment Impact Assessment Authority (SEIAA) constituted by
MOoEF&CC for Category B projects/activities. The process requires submission of
Environment Impact Assessment report and Environment Management Plan by
project proponent. Mining of minor minerals, including sand mining projects, are
categorized as Category B project/activity under the Schedule of the EIA
Notification and it is mandatory to obtain Environmental Clearance from the
SEIAAs for such projects. Further, it is mandatory to obtain Consent of concerned
State Pollution Control Board (SPCB) / Pollution Control Committee (PCC) of
Union Territory for such projects.

. That subject matter of news item pertains to the state of Uttar Pradesh, thereby,
CPCB has requested UPPCB vide letter dated 05.06.2024 & 07.06.2024 and e-mail
dated-17-08-2024 to coordinate with concerned office in District Prayagraj and
provide a report in this matter. Additionally, an e-mail dated 30.08.2024 has been
sent to UP PCB and District Magistrate Prayagraj (respondents) to ensure
submission of their responses before Hon’ble NGT (PB). The copy of letter dated
05-06-2024, 07-06-2024, and emails are annexed herewith as ANNEXURE-1.

. That, the answering respondent craves leave of the Hon’ble Tribunal to file
additional reply, in future, if required.

. That in the light of the above submissions, it is respectfully submitted that this
Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

Vo
(Nazimuddin)

Scientist ‘F’

passed by this Hon’ble Court in the instant OA.

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 557/2024

IN THE MATTER OF:-

NEWS ITEM TITLED “PRAYAGRAJ a7 # Set&R g2 & a9 a7 999l Hehe, A1
H WE FAEHT T W ot FEfior d @’ APPEARING IN AMAR UJALA

DATED 13.04.2024
AFFIDAVIT

[, Nazimuddin, working as Scientist ‘F’ in Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above matter, do

hereby solemnly affirm, declare on oath and state as under:-

. That I, the deponent herein is authorized representative to represent the Respondent
CPCB in the present case, and as such, I am well conversant with the facts and
circumstances of the present case on the basis of the information derived from the
official records, and hence, I am competent and authorized to verify, sign and swear
this affidavit on behalf of the Respondent CPCB.

. That the accompanying reply may be read part and parcel of the present affidavit.

. That the accompanying reply has been drafted and filed under my instructions and
authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records and
documents and the contents of the same are read over and explained to me and are

not repeated herein for the sake of brevity. \
(A8

DEPONENT

1

giHSg </ INGaliud
a5+ ‘7% / Scientist 'F"

il

Central Pollution Control Board

(watawm, 74 & ey YRada W, 9N 6R)

(M/o Environment, Forest And Climate Change, Govt. of India)
R W, gl s TR, Refi-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION:

Verified at New Delhi on this day of[fh’ ,QIQ/()24 that the contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-

to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

DEPONENT

/ Nazimuddin
dnf%@ ‘% / Scientist 'F'
FrT wgwor =T s
Central Pollution Control Board
(wafaw, 79 e wearg URad HaTed, AN W)
(Mo Environment, Forest And Climate Change, Govt. of India)
oRdwr wae, gdi af TR, fawf-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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FIATHI, AT, TAWTS

(%9, F. A1)

“fyery wav", fayfa @ve, 1ud TR, F@E3-226 010 (39.) THH Fded/Head Office

“PICUP Bhawan", Vibhuti Khand, Gomti Nagar, Lucknow-226 010 (U.P.) of@ea W, 3;;5-.; TR, faeei-110 032
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LAY / Tel. : 0522-4087601, 2721915 EPABX Tel. : 011-43102030, 22303717

g::;?websits:mtpzllwww.cpcb.nicjn

% U / e-mail - rdiucknow.cpcb@gov.in, cpeb.lucknow@gmail.com
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 557/2024

News Item titled “Prayagraj 9T # VAR 94 & WY T1 Tqoid ¥@e,
A #t e AT @A w W fAEor # A appearing in Amar
Ujala dated 13.04.2024

Date of hearing: 21.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the

news item titled “Prayagraj THAT H Seeq< Wed F AT a7 IG5 G%2, AAT T
TF AfEtT @ 9w ff R 6t d9T” appearing in Amar Ujala dated

13.04.2024.

2. The matter relates to the decrease in water level due to heat and
uncontrolled sand mining on the bank of Yamuna in Prayagraj (Uttar
Pradesh). As per the article, with the rising temperature, the water level

in Yamuna is going down, increasing the possibility of a water crisis.

3. The news item states that a large area of the old city is supplied
with water from Karelabagh Pumping Station. Yamuna river water is
brought to the Khusrobagh plant through pumps. Then after treatment,
it is supplied to the houses but with the decrease in the water level of
Yamuna River, there is a possibility that the pumping station will also not
get enough water. Due to mining, river water is running towards Naini.

Due to this, a decrease in the water level was recorded towards

1
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Karelabagh, due to which there is a possibility that the pumping station

will not get sufficient water.

4. The news item alleges that the water crisis has deepened with the
groundwater level going down in summer. Complaints about low pressure
and dirty water coming into the taps have increased due to the water
supply being affected by tubewells. The problem has further increased
due to the malfunction of hand pumps. Due to malfunction in the tube
well, falling water level and power cut, there is problem of drinking water
supply in the localities like South Malaka, Rambagh, Sanjay Nagar of

Allapur, Shivnagar, Bairahna etc.

S. The above matter indicates violation of the Water (Prevention and
Control of Pollution) Act, 1974; Sand Mining Guidelines, 2016 and the

Environment Protection Act, 1986.

6. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

7. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

8. Hence, we implead the following as respondents in the matter:
(i). Member Secretary, Central Pollution Control Board, its,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
(ii). Member Secretary, Uttar Pradesh Pollution Control Board,
Building No. RC - 12 V, Vibhuti Khand, Gomit Nagar,

Lucknow -226010.
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(iii). District Magistrate, Prayagraj, District Magistrate Office,

Collectorate, Prayagraj — 211002.

9. Let notice be issued to the above respondents for filing their

response at least one week before the next date of hearing.

10. List on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 21, 2024
O.A. No. 557/2024
HB



